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Subject - Consfitution of a commiltee for lecommending Rules & Regulatory

framewolk for smooth implementalion of propesed Cross Border Inselvency
provisions In the Insolvency & bankiupley Code, 2014,

Ihe  lhsolvency Law  Commilies (ILC) examined Ihe
suggestions/iepresentalions rom public & slakeholders, deliberaled on fhe
providions among v members and accordingly submitied (1§ repart on Cross
horder Insalvency, which provides recommendations of the Commilfes on
adophion of the UNCITRAL Model Law I India with the medificalions s
conslderad necesary by the ILC 0 he Indian conlext, The Commiliea heas also
lecommended o few carve ouls 1o ensure that there s no iInconslslency belweasr

he domestic solvency iiamework and the proposad Cross Bordar Insolvency
Fraimework,

7]

2 Lo smoolh implementalion of the cross border Insolveney pravislons uneer
Ihe Insolvency & Bankiupley Code, 2016 (Code) [| has been declded o refer Ihe
maller 1o a committee o sugges! (15 recommendalions on rules & regulalory
framework for smoolh Implementation of propossd Cross Borcer Inselvency
provisons i the Code 1o this ministry on fellowing lerms of reference;

() he commillee will study & analyze the recommendations of Inselvensy
Law Commilles (ILC) Report on cross border Inielveney and the prapalnel,.f-t‘ &

draft Bilt lo make recommendations 1@ cpora‘flenall the i u;.rwm

fiamewark far smoolh lmplemonrc?lon ~ I

provlllonl umdcr Ihe Imolvcncv nel e
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3. The composition of the Committee is as under:-

(i) Shri K.P. Krishnan, IAS (Retd): Chairman
(i)  Ms Aparna Ravi, Partner, Samvad Partners: Member
(i) Shri Abizer Diwaniji, EY India Financial Services: Member

Member

(iv)  Shri C.S. Shetty, MD Stressed Assests Resolution Group, SBI:
(v)  Shri Harshvardhan Raghunath, Partner/Senior Advisor, Bain & Co: Member

(vi)  Shri Somasekhar Sundaresan, Advocate: Member

(vii)  Shri M. Unnikrishnan, CGM, IBBI: Member
(vii) Represeniative of Department of Economic Affairs not below

the rank of Joint Secretary: Member
4. Secretarial support to the Committee will be provided by Insolvency and

Bankruptcy Board of India which will also bear the expenses incurred by the non-
official members of the committee towards travel, local conveyance and other
allowances as per extant government instructions, wherever the sponsoring

agency is unable to bear their expenditure.

5. The Commitiee shall submit its recommendations within three months from
its first meeting.

6. This issues with the approval of Secretary, Corporate Affairs.
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Director
To
All members
Copy to:-

i. PStoCAM
ii. PStoMOS for CA

iii. Sr. PPS to Secretary, MCA

iv. Secretary, DEA with a request to nomlnate an oﬁ“ icer n0"1* bel

Joint Secretary as member of the Committee

v. Chairperson, IBBI
vi. PS o AS
vii. PS fo JS(G)
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